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ACT No. 24 OF 1998.

AN ACT. TO PROVIDE -FOR' RECOGNITION  TO
TRADE UNIONS WITH = A .VIEW. TO
FACILI -TATING COLLECTIVE: BARGAINING
AND .PROVIDE FOR PARTICIPATION OF
WORKERS IN . MANAGEMENT OF INDUSTRIAL
ESTABLISHEMTS, PROTECTION OF. WORKS,

* CONSTITUTION -OF CONTINGENCY FUND TO.

PROVIDE RELIEF TO -~ THE  WORKMEN
AFFECTED BY -CLOSURE OF INDUSTRIAL
ESTABLISHMENTS. DUE . TO SICKNESS OR
OTHERWISE AND FOR MATTERS CONNECTED
THEREWITH' AND INCIDENTAL THERETO.

*1 20th June . 1998.71

Whereas it is considered expedient to
" provide statutory recognition to the
uniens in industrial establishments so
as to facilitate collective bargaining
and to promote better relations between
employees and employer;

J' *[Received the assent “of the Governor on the 16-11-1989.
ang the assent of the president received on 20-06-1998. For -
statement of object and reasons please. see the Andhra
Pradesh Gazete, Part-IV-A, Extraordinary dated 12-09-1989 at

“page 37-39.)
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- frmd- wﬁercés,‘ it lS fclt nwés;ax_'} to.g;ive cﬁ'ect;tb'

the concept of workers participation in the manage-

- ment of industrial establishments- enshrined in article

43:A. of the Conmstitution of India as one of the
Directive Principles’ of State Policy - .

_ and whereas, 3t is considered that Promotion
of participation of ‘workers§ in ., the managemert’

_ would contributé to harmonious industrial relations

and serve to protect . workers: interests in industry;-

And . whereas, it ‘is_considered essential ‘to consti--

_tute an, Industrial Workers .Contingency. Fund 1o

. provide relief to workers affected by unauthorised

" closures, teTapOTary

of perman tent; of industridl”esfd="

_ blishment due to. sickness’ or.-other-wise aid to

provice " for their sustenance;

" Participation in Managemnent and Relief). Act, 1998.

" Bo it enacted by the Legisiative Assembly of the. .
State of Andhra Pradesh in the Forty ninth Year of
the Republic of India, as’ follows: -

. CHAPTERL. .

" .‘- . ) "'-a - Y -
I (1) This Act may- be - called fhe Andhra’
Pradesh Industrial ~ Workers . (Represe ntation;

- (ﬁ) h shéll_..éxtcxi—d._ to the whole of ths. State -
of Andhra Pradesh.” - : ; '

<L G) It ‘shall apply to _all industrial: *-establish- .

ments and . umits- situated in. the State of - Andhra
E Pm[mh. oL - ‘. "‘-." h . .-"-.-
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@ It sha.ll come into force on such date-as the .
- Government, may by notification appa::ft-._m_ diey
may appoint diffevent dates for different provxswns
or different chapters. '

2, (1) In ‘this Act unless, the context oiherms\.,nem:nm
requires -~ ;.

. () ‘dffected  workman® means & wworkman .
who has worked for a period of ninety days within
a period of -one hundred and eighty 9ays preceeding
the aate of’ closure : of a  closed T indusixial
estabhshment . -
(11') ‘authority’.  means the autnonty
appomted under sub-*:ect:on (l} of sectlon 23 ;

- (iii) ‘appellate authonty nieans. Ihe'autuo-
rity appomted udder aub-aecuon ) of sectmn ;

) ‘Boald’ means " the ,boarq . constituted
under section 42.; . . : ;

(v) 'Closed Industrial Establishment' means an
establishment wherein cessation or susgension of
operation hy way of lockout or otherwise, other
than ‘an authorised closure tnder soctm:i 25--0 of
the Industrial DisputesAct, 1947, continues forcentral Act
a period of sixty- days, and J.ncluces locxout]_.-_; of 1947.
continued desvite prchibitory orders:

- Provided: thet an industrial establishment in
which cessation or suspens;.on of opzmtions take
place due to a lockoul declated coinsequent . on 4
strike- contrary to -the provisions of the Tndustrial Ceniral Act
Disputes Act, 1947, shall not be devmed to  be g HoT
_gjosed industrial establishment for- th. puposes of .

is Act.;

(i) Co.llmgency “Fund". means :he Audhra
Pradesh - Industnal Workers’ Conunasng Famnd .
concivinied meder moting ﬁ

J. 1728/13
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(vi} ‘Craft Umon means a union rcmstered
under tke. Trade Unions Act, 1926 but whose acli-
vities are Festricted to a category of the workmca
emploved in the industrial establishment s

{viii) 'election authority’ means the election
autnon._y appo:.nted under section 7 of this Act:

C(ix) emplover moans - the . owner, or.

p-*rson having charge of, .or ultimate control over
the affairs of an - mdustrral . ¢stablishment - and:
includes the Director, Managnr, Agent or any cther
Person managing the affairs of an .'Lndustr:.al
estabhshment- .

{x) " 'enterprise council' means a council

'constz.tuted under section 24, at the level of

:l.ndustra.al establishment; )

(xz’) ‘factory council’ means a . councll
constituted under sectién. 24-at  the level of the
Factory ;

(xii)’ ‘Government’- meags. the State Govem-
ment of Andhra Pradesh. :

(xii).- Inspecto: = means am,_ Inspector

. appomted ynder - sectxon 553

(xiv) ~Establishment or Industnal estabhshment’
means ap estzbiishment; and its ome or more umts

. jnwhich an industry as-defined in’ clause () of section

14 o!' 1947

Cealral Act Govemment

14 of 1947,

2 of the Industrial Disputcs Act, 1947 “is carried
on; or any othsr.establishment as -the Gdvernment

may, by notification, declare as such, for the purposes

of this Act, butdoss not include those.industries to
which the’ Central Government is- the ' appropriate

1947. _ :
'rv) nonﬁcatxon . meahs .a nonﬁca.tmu

“under -the . Industrial Disputes Act,-

pubhshed in the Andhra Pradesh Gdzette; and ~‘the .

word nonﬁed’ shall _be construed _amqrdmg!y ;

st

s S
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:" (xv) 'prescribed’ means prescribed by rules
made by the Government under this Act ;

. (xwid) ‘recogmised umion’ mezns a “ umion
which. has been recognised under chapter’ 1T of this
Act ; ’ T T

- (xl'iiij ‘shop. ¢ouncil” . means a. council con-
stituted inder section 24 of this Act at the shopfloor
level ; ) _ - .
- (xix) ‘union’, means a_ Trade Union 1e2iS eateal Act.
tered under the Trade Unions Act, 1928; . }1(9\51601' )

*- (xx).‘uni’ means a unit of the industrial

establishment as determined under section 5;

(exi) ‘Werkonan’ means any -person ‘includ-
ing an apprentice_emploved in any industry to do
any manual, unskillei‘ skilled, technical, orerational,
Jerical or supervisory work. for hire or reward,”
whether ‘the terms. of employment be &xpress, or

© implied, but does ‘not include any such persons :

() wbo is subject to the Air Foree Act,
1950 or the Army Act, 1950, or tbe
: Navy Act, 1957, or L

(i) who is employ ¢d in the police serviee
- or  as an officer or employee of a
prison ;-0r :

i) who is employed mainly in 2 mana-
gerizl or ddministrative capacity ; or

(iv) who, beivg employed in a supervisory

_ capacity, draws wages eXxceeding  one

thousand six hundred rupees per mensem,

_: or exercises, either by the nature of

-duties attached ~ t6 the office, or by

.- reason of the powers vested in him func-
‘tions mainly of a managerial nature.
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.(2)" The words and expressions used but_not
"defined in this Act shall have the -ame  meaning
. ~assigned to them in the — : B

goradat (@) Trade Unions Act, 1'926 5
Ceatral Act . (i) Industrial Disputes Act, ‘1947, -
of 14 147 : . : .

. CHAPTER-IL’
. "RECOGNITION OF Utfnows.

Lewl of 3. (1) Exceptin rcspé’cl:_of - establishmients speci-
nnionsl.gd_- fied in the First Schedule.to this Act, the recognised

union shall be at the level of an incdustrial establish-
meat. - -

. 2) In every establishment specified in -the
First Schedule ‘to this Act, there shall- be-a recog- - -
nised union. for the industrial establishment and also -

-a recognised union for each indusfrial unit thereof.

Power to' 4. The 'Govemment_. in cons_tiltatioh ‘_-wi_th_‘ the
Foend Chicf Election Authority may by nofification add to,

schedule. aller or ‘amend the First Schedule from time t6 time.

Gon o™ 5. (1) The units of an establishment. specified
- ingoteral  in the First Schedule shall be determined by. tha
it election authority in consultation with the' employers
and ‘the’ unions in such industrial establishment.-
(2) An appeal against the - decision -'of - the.
" “electiog - ‘authority under . sub-section (1) shall lie
.- witltin_such time as may be prescribed, to . the Chief .
;Election Authoritywho shall, after giving reasonable
-opporfunity to all concerned, decide such appeal, .
and whose decision thereon shail befinal and ‘binding. -
" (3) The units determinad eithor under  snb-
section (1), or usdar sub-scction (2) shall not bs altered
-do1 a pesind &F: Tve years. T
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"“6. The Commissioner .of - Labour shall be the GhilEle-
Chief Election Authority for the purposes of this Act. ry. "

.. 7. (1) The Chief election-authority may-appoint Bleclion
. such number of . officers as he considers necessary to be |

“the election anthorities for sucl areas , or. establish-
ments or units, as the case may be, for the purposes:
-of this. Act. ;- S _

- . (2)-The election’ authority, on such appoint-
inent, mdy appoint such number of persons . under
their control to ‘assist the election authorities to-
discharge their duties and perform- their functions:

L A - - .- i " -

8:. (1) . The Chief - Election Authotity and ~ the Pawers of
-elevtion authorities appointed under- section 7, shall Sictoe
ke competent o enquire- into any~matter which in~ -
their opinion is relevant in performing tkLeir functions
under this’ Act. . ' _

{2) For the purpose of sub-section (1], tha Chief
elg;tgiqn; avthority or the election . authority is
competent.to requiré any person ‘who, in_his opinion,
is able fo- furmish relevant information’ or produce
relevant documents, to furnish ‘any such information
‘or, preduce’ any- such document. © - e

.- (3) For the purpose of any such enquiry, the
Chief election ™ authority or the election "authérity
shall have’all the powers of a civil court while trying ..
a suit under the Code of Civil - Procedure, 1908 i Central Act.
respect of the following matters, namely:— ° 5 Of I908..

| I . -
{a) summoning apd enforcing the attendance

" 7. of any person and examining him on oath;

(b) requiring the discovery and production of
" any document; -

' {©) receiving evidence .on affidavits;
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(d) requ151t10nm° any pubhc record or copy
thereof, from.any court or. ofﬁce,

(c) issuing commissions for “the’ cxammat:on
- of witnesses or doclmenfs and- :

(f) such other mat*ers as may ba prescn'bed _

-Reﬁ,!:m_ 9, Thc Chief election authonty may speclfy by -

. order such registers and records, in such form as be
. may specify to be mamtamed for the purposeo of .
" this Act. - ) .
S (1) Every tecognised vhion shall submit such
.+ returns, in such form, to the election -atrthority or
-such other officer a5 may be spcified. by order'by the
_ Ch1ef electmn authomy
gﬁ*ﬁﬂg 4 - 11 Nomnhstandmg anythmg contained in thls-

~ Unlons. Ac* 2 union which has besn regognised; under ‘Code
of Dlsclp]me as on the date.of the.  commencement
of this Act, shall be deemed to be a recognued union’
and :hall continue as such-tll the expiry of two years
-from the ‘date of recognilion and t erzafier shall
" econtinue in gocordance with the provlsmns of this Act. ..

on for
recogni- ° than - one eligible unioas-are functioning’

Hon. any of such unjons  may apply o the election
' - authority. to be considered ‘as-a recognised
upion” for such an estublishaient," or unit

or for buthasthecase may be. .-

- ~{2) An eligible union whose oper'atlons do not
extend to .the whole of the establishment
but. are restricted to ome,” or more. units
thereof; shall be entitled to apply for recog-
muen only for such unit or;: units.

(3) On recexpt of such application; tha alact:on
authority shall addrass all tho ehgible unions

applie- " 12. (l) Where, in anv estabhshment or unit mor?;
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- in the émlﬁ]jshment or units inviting ohjec-
’ tions to be filed, if any within such period
" as may be prescribed. - o
(4 I no objections are received, the election
- authority shall grant to the applicant uaion
a certificate of recognition for the establish-
-went, or imit of for both as the case may be.
(5) Where objections are rsceived by the ciection
.authority, ‘the election authority shall deter-
" mine the . recopnised unior -by - holding
-elections: - Co R :
Explanation :—For the puipose of this section, cligible
07 union -mueans & uniop ‘- .
" (1) - which- has- beep furctioning -for not less
than one. year from (ic date of its regis-
. Iration; and - ' -
(i) which is not a oraft imion.-

i3. ‘fTh-e . elecﬁdn' for ﬂlc. pUpse of BraARiag manper «f
.recognition shall be held hy secret baflot and  jp elactisn.
such mannct as may be preseribed. :

14. (1) For the burpose of election, the following py;, ible -
workmen' shall constitute the eligible ' volers \'Dtegrs.e
namely:- . . :

H al permaﬁént workmen; and

(i) all sich casual or temporary or budli,
workmesr or contract abour whe worked
in the-establishment for not Jess thap two
bundred and forty days within = centinuoys
‘pg_l:iog'_l of three hundrad sixty and Five days,
Preceeding the ‘date 6f application under
sub-section’ (1) of section.12; :
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.. Provided that, such of these contract'labour.
~ who have been exclusively engaged- by the industrial:
- establishment in thé esséntial, economic activity of

such establichmarit alone shall be ehglble to, vote L

Prowd»d funher that such of those contract

labom' who- ar.. nuaged in- bmldmg constmctmn‘
actlvltles cleam.ng operations, or in such activities
other than the essential economyc activity. of an indus™
{rial estabhshment shall not bc chg1ble to vote

(’J) If any doubt arises whﬂther an actmty 1.
an essential economic acti vityor not, it shall be
‘referred to the Commissioner -of Labour whose
decision thereon shall be final.

Ex‘p!amtmn .—~qu {he purpose of this. sectmn, the
expressions - permanent workmen, casual workmen,
Temporary workmcn and.: badi workmen shall
have the same meamng as asmgned under the Model
- Standing Orders prescribed under rule 3 of the Andhra
Pradest: Industrial Employment (Standing Orders)
" Rules,1953 uander the First Schedule to the Industrial
Central Act: Epiployment (Standing Orders) Act, 1946, The term

© 20 of 1946,

Centaal AT, contract labour shall have the same meaning as-assig-

ned to it uader t-¢ Contract Labour (Regulation and
Abolu'onj Act, 1970.

vociara- 13- (l) The' election authority shall declare- the
tion of  paclts of tlie eloction in such form as may be prescri-

results.
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:(2) The_election authority shail, soon__éfté'r tne
declaration of the results, grant a certificaie of recog-
nition to such of” the unjons which secured the - maxi-

mum number of -Votes polled.

_{3) The election autbority shall communicate -'
to the employer concerned, the results of “the election

and the names of the recognised union.

- 16 (1) "Wherein) an establishment or unit only-Recogeitior .

olie unien is registered, it may apply in the prescribed 2:13:': of

form to the election authority for recognition. union.
. (2) Qurecsipt of such application; the election
authority shall .grant a certificate ‘of recognition .to

such wnion in the:form Pres_cn'bed:

.Provided that such oerficate shall ot be

granted unless such bmion ;:— -
(© is the"only union registated;

@) én_‘ioyslA a membership of "not “less thap
fifreen percent of the eligible voters in e esiablish:
ment or the unit as the case may be;

. (i) ba  is operation$ extending over (he
establishment . ‘he unit as ths case may be; and

(iv) is mo: a cfaft wnion.

--{3) The -elcction authority shall communicate
to the employer concerned the name of the recog-
nised! unicn.

17. (1) An appeal -against the results ‘declared appedl.
under sub-section(1) of seetion 13 of prant or cartificate
of recognition . under sub-sectiug (2) of section 16
shall Tie within such -time as may be vrescribed, fo
the Chief election authority or to such officer as.



192

he may, by general or special order specify, who shall,
sfter giving reasoriable -~ opportunity to all concerned. -
decide such appeal within the prescribed period. and
whose decision. thereon shall be final and binding.

(2) During’ the’ péndeéncy of ax appeal uader

- sub-secticn (1), the ¥ecognised union. shall continue:

to function a$.such, but it shall 'not entér into any.
agreement with. thé employer, unless specifically™so

. authorised by the Commissioner. of Labour,.

. Tetmof |

18. (1) The term of a recognised union shall be

recognised for a period of two years from the date of grant

mion,

'of certificate of recognition; and shall continue

thereafter till such time an application is made
‘under section 12 and til) the recognised union is
.determined afresh:

" Provided that where a union is granted. fe-
cognition by a. decision on an appeal filed under

section 17, the term of such recognised union, shall

Rights ox
UNLONS =7y

Ohbligations
of employ-
e£5.

" schedule to this Act.’ ’

be teckoned from the date.of issue of such order.

{2y No application made by any union, shall:
be entertdined by the election authority during -the
period of two vears from the date of grant of certi-
ficate of recogniton; or from the date of order of the
appellate Zwthority, as the case may be.

19, -(1)_Every.‘recogni§e& union shall have such
rights as specified in the Second Schedule to this Act.

(2) Bvery l_iﬁion other than the-recognised union .
shall have such rights as specified in ths Third schedule
to this Act. : .

" 20. Every employer of an establishment shall
shide By such. eblizations ‘as specified in the. Forth

. . .
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. ’I If any- doubt arises %4 to the mterpretatnoﬂ‘lt:tlfmr:;
of any. or all of the provisions specified in the Secoulds jovisions.
Third -and , Fourth Schedules to this Actjthe satme

‘shall be ‘referred to the Commissioner=of Labour, -
'whoce decision t'Eereon shall be flna].

CHAPTBR III
Womcsns PARTIcmA'nmt N l\fIANAGEMENT

‘22, (]) Tie prowsnons of this chapter shall apply A Appllﬂ.'llm. '
1o every establichment in which fifty or more workmen -
are employed on gmy day of the preceedmcr twelve__
,months

(2) 'I'he estabhshmcnt to’ \'-hlch the prowsnons
of this chapter apply, shall continue to be governed |
by the provisions -of this chapter not withstanding :
that mimber of . workmen employed therem falls -

. Below £ ﬁy

-23. (D) The 'Govemmem may, by notification Aathorities.
appoint -such officers as they consider necessary to
" be the authorities for the purpose of constituting the
councils under section 24 or for the purpese of speci-
fying Board Level participation under sectlon 36-

(2) The Government may, - by n0t1ﬁc=mon .
appoint an.appellate authority to hear and dispose - -
_ ot‘ appeafs under sub-seonon (3.

3 An appeal against the order of the authority
under sub-section (1) shall lie, within- such time as*
ﬁ“ v be prescribed to the appellate avthority who

within  the prescribed: period, pass an order:
.and whose decmon thereon shall-be final and bmdmg
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Goostitu- 24. (1) 1t shall be lawful for the auwthority appoin-
coucits.  ted under sub-section (1) of sectiop 23 to constitute .

- in any. .establishment, any or all of the .following
.Councils namely; shop council, factory- council and™ .
enterprise council, to give effect to workers partici- ,

. patiod in management at shop. floor_Jevel, factory
level and establishment level respectively: . . .
. Provided that the number of shop councils:

in a factory shall not exceed ten in number. -

_ (2) The .councils constituted by the .authority
under sub-section (1) shall “commence functioning
within-forty five days from the date of orders of the'
authority. The employer and the union, -or - Dnions
empowered under section 26 shall nominate, under
intimavion to each otheT and to.the authority, their

-, Tepresentatives ‘to the membership as' “well as to
‘the office of the Chairman ‘ot Co-Chairman. Such

-.nomination shall-be made within a period of thirty.

days from the date of orders of-the authority.

- (3) Where an_employer, or union, or unions

. .fail.to nominate their representatives within the period
. stipulated, the authority- shall be competent .to
nomipate such’ persons as hé deems fit to represent
the employer or the workmen in regard to member-
ship as well as to the office of Chairman or Co-chair-
man. . - : o :

' Membei- 25.. (1) The memibership of  the .shop courgil
ipolthe  shall be five percent of the total * workmen employed
Coundls. 111 tt e concerned shop or-twelve, which. ever is less:
The -membership of the factory council and enter-

" prise council shall be ten percent of the total work-

-men employed_in the factory or the establishment,

‘as the case may be, or twenty whichever is Iess, - =~ -~

l Exp!ariaziou. *—For the pufpose of this sub-séction
where the calculation by percertage does' not. result
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. . -1n even nurnher, the membership ‘of such council
sk il be determined at the immegliate néxt even number.
, 1. . -

. {2) The membership in every council shall be'in
equal proportion bstween thHe répresentatives of the
workmen and those of the efaployer. - - '

- (3) The nomination of members to - the factory
council by employers-as well as unions, shall te go .
made that ‘every” Chairman or’ Co-Chairmar of a
shop council: is a member of the Factory Council, -

. Similarly, the- nomination o the enterprise, council
shall be-s0.made that the Chairman or Co-Chairman
of the factory council Is a mémber of: the entetprise
Toumeil.”. . .

: 14).(a) The membership cf—the shop comeil,
shall be restricted to workmen and, y0 far as the
employers, representatives are concerned, the emplo-’

-~ yees, other than workmen, connected with the cop. !

cerned shop floor, - - - '

- (0)\The repi-esentatfdn_ of workmen: in7 the
Factory Council shall be restricted to the -workmen-

and not more than two office bearers of ‘the upiog

who are non-workigen. The representation of

employer shall ‘be - through emplovees of the factory -

who' are non-workmen. : L

-+ {c) The representation. of - the workmen- in

» the Enterprise Council shall be restricted to (@ work- -
men (ii) office bearers; not more than two in number.

The employer will be entitled to nominate not more °
than two ouiside experts, - ., ° ; )

‘? : - .f Lo

- 26, 1)) | The.-rhanag-émént or its'-re resentati

~duly authorised 'in this behalf, - may ngmjn;}t: tl:-’t%’ ot

. representatives to the respective councils, -

[
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L @) - The 'l;éﬁreseﬁiaﬁves of the ‘workmen shall -
be J_lgmi_nato;d: by the recoguised -union : - - =

.-~ Provided that in the establishments .specifled in -
.~ the First Schedule,;the workmen’s representatives for
.-the  shop counoil and factory council shall be nomi-
" nated by the récognised-unjon-at the unit level.
7 (3) -Where unions other than the:recognised
“unjon possesses membership of not less than- twenty
. percent df the- total number of eligible voters, than
the representatives of workmen' to' the shop, factory..
and- enterprise council shall be nominated by the ;. -
_ recognised union as well. as such other minority -’
~ ypjons in proportion of their respective membership.

i Exp!wiatiah :—{}) For the ];iurﬁose-of ‘sub-section
_(3), the strength in the establishment shail be the basis

_for.nomination fo enterpriss council. - e
(ii) For nomination to factory council and

shop councilg, the strength in the establishment °
", ‘shall be the basis in respect of establishments
+ other than, those specified in the First Schedule.
" In respect of establishments specfied in the .
7 pirst Schedule, the strength at the Industrial
* unit.level shall be the basis for nomination to
- o factoty .; councils and shop councils.
- fermof- -~ = 27 () The term.of office of the members of the
meabers of chop council, factory council and enterpris¢ council.
**  chall be for a period of two years from the date of
constitution of such council : -. ' _

Provided that the members of the ‘council 'shall .-
;continye to hold the office till a new council is recon- -
stituted. ' e SR

(®) A member of the council nominated toFill-
_un 2 casual vacancy-shall hold office for the re ining -
. period of the term of office. ’ N g

—
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.7 B) A member whose term of. office i comple--
" ted is eligible for renomination. -

28. A member of the council afrer -giVing a notice Resgnation
of fifteen days to the Chairman, may resign his mem. e
" bership which shall take effect from the date of accep- the conecils,
tance of the resignation or on the expiry of « thirty .
days from the-date of giving such potice.

29, Ifa member of a coﬁncil.fails.' to attend three Cessation
consecutive méetings of the conncil, he shall cease to 3{:"5’3?”' .

- -30. () “There shall ‘bé a Qhaiﬁyan and a. Co- Nominatien
Chairman to each council. The Chairman and Co-2xdtemef -

(2) The employer, or his representative, doly
authorised in this behalf, may nominate the emplo-
yers representative to the post of Chairman or Co-
Chairman. The . recognised union shall- have right
t0 nominate jis- Tepresentative to the post of -
Chairman or Co-Chairman, | B

Explanation :—In respect of establishments speci-
fied in the Fn'st Scpe@pl_e, the recognjsed union means

enterprise councils and the récognised mnion at the
wnit Jevel for factory council and shop comeil-

B (3 The wofke;s_.- repzénen:taﬁ'vé',wi!l be the first
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NG nominatjon, either by the employer of

e T ecognisad ynjon to the post of Chairman. or C0-

‘Chairman shall not be altered for period of ot less
than one year. ’ L

Jowersand, 31. (1) . The Chairmau shall preside over the
n‘“““"m&“’_ . yrectings of the council and shali cause tle. minutes
Chairman. . of such meetings 1o be recorded it such manner as

“may be prescribed. - He shal! kéep the. records rela-
ting to the proceedings of the meetings in his custody.
He shall furnish a copy. of the proceedings recorded
at each meeting to the Chairman of the factory council -
or enferprise souncil or to the Chief, Executive Of

“FAanaging: Director, as the case may be, within the
prescribed period, .. . A

"(2) In the absence of the Chairman for a
period .not exceeding one week, .the Co-Chairman
shall preside over the meetings, if any, and shall causeé
the minutes 1o be recorded. If the absence of . Chair-

__man exceeds one week, the Co-Chairman shall dis-
* charge all the funciions of the ,Chairman.

Resi 32, The Chairman or the Co-Chairman may ten-
- of Chalrmas, der his resienation by .a letter addressed 4o the CC-
2 +Chai or the Chairman as fhe case may be. Such
. resignation shall be considered in the council and the .
council may, by 2 esolution recorded for the. purpose:
such resignation. The resignation -tendered
_ ghall take effect from the date. of such resolution OF

- on the expiry of thirty days from'the date of tendering
R resignation, whichever is earlier. .
Filisgup " 33, During the casual vacangy in the office of |
ofcml, Chairman Ot the Co-Chairman, 1t shall b2 filied by
the ofice of TOMInation of another person, who shall hold office
Guairman for the. residual period of thesterm at his predecessor-
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4. (1) The Chairman shail hold the meetings bfcew:so
of the Counci] as frequently 2s he thinks necessary, 50 - e Coupels
‘however, that atleast one meeting  shall be held n
every calender month:

, (2) “The Chairman sha.l! fix the date, time and'-
place of every megting: and shall send notice in wri- -
ting along with the Iist of business to be transacted

* at the 'meeting to each member atleast . three - days
before the date fixed for suck: meetmg '

-(3) No busmess shall bé tramsacted at any -
meeting of the council- unless ope-third of the total
-number of mombers are present and also uriless atleast
- one member each. mpresentmg the wor!cmen and the
empJoyer is present,

(4) The matiers for shop councﬂs i‘ac‘ory
counéils and enterprise councils shall be as prouded
lmder the Flf:h Schedule to 'thls Act, -

3 The declsxons shall be take.n by ma;on‘y
of- members present'and voiing. In the event of
equality of votes, the Chairman shall have a casting .
vote, The demsxons .50 faken sha].l be rccorded as
resolutions of the council.

(6) The proceedings of each mesting shall be
confirmed in the next.meeting with or without modl-
fications, as may ‘be considered necessary.

" {7} The management -shall provide necessary
_faclhnes for holding the meetings of the council and
shall treat the time spent by the members of the coun-
¢il in such meetmga as on duty. .-

. 35, The resolutions of the , Enterprise Councﬂ Resoiuuuns
shall be placed before the Board of Directors by the ofoter
Secretary or the Chief Excoutive of the Board. The c:mas.
Board df Diredtors shall discuss the satme at iis next
meeﬁﬂg and ' take appropriate decisions.

4. 1728/14
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s - 36, (1) The authority appointed- under .sub-

gg::ﬁtlcm section (1) of section 23 is competent to spcclfy, by

' - an order in writing, 1. establishments- wherein .wor-

" Kersparticipationshall be introdnced at. the level of

" the Board of Directors. For this purpose, the autho-

rity shall determine the number of workmen-Directors,

.which shall not be less than twenty-fivo per cent of
strength of the Board of Directors.” -

(2) The' mpresentatlon of workmen dn the
Board shall be-through direct el-ction from -among
the eligible voters-of the establishuient. The work- -
men and the office-bearers of thé unions operating in
that estabhshmont shall be chglble to contest elections. .

(3) The election speonﬁod undor ‘sub-section

(2) shall be condricted by the election’ authiority. The

 election shall be by secret ballot, and in such manner
S as may be prescribed.

- @) An appeal agamst the result of’ eleetlons-
conducted under sub-section (3) shall lie, within such
- time as iy be prescribed, to the Chlef Election
" Authorit, or such other Officer as he may, by general
or _special .order, specify and whose decision thereon
‘shall be final and binding. - :

h CHAPTER-IV

Pnon—:cnox OF - WORKERS’ Ium'ans m Cr_osm K
’ Esmausmms o .

37. (1) The provision- of this chapter shall
‘“’""""i"" apply to every ‘establishment, i Wwhich hundred or
more workinen are employed ‘on'any da)r of the procc-
d.mg twelvc months :
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++ '7Provided ‘that the Government may, afier giving

..mot, less than one months’ notice of iis' inteniion so

~t0 'do, by noiification, apply the provisions "of ihis
chapter 10 any es'ablishment, employing such num-

.- ber.of workmen, less than hundred, as may be speci
fied in-the notification.. . - e

‘.. (2) .An.establishment to whith the.provisions = .

of this chapter apply, -shall continue to be governed

: by the provisions of this-chapier notwithstanding that - -

* the number. of pérsons employed therein fails below:
the number specified under subsection (1), .~ - .

--38. The Goveérnment shall, with effect from such Fund, _
~ date as may -be notified; " constiiuic a fund - called - ' !
- the “Industrial Workere’ Contingenoy Fund®. -~ -« | :

. 7 39, Every. workmén of an establishmént shall
- contribitte ‘every year to the fund such sum, " as the Sohrpitica” -
Government may prescribe, which-shall not be less R
- than one percent of the minimum wages in force for
the  General Engineering ‘Industty. Every employer |
shall, in_respect.of eacli'such-workmdn, contribute a;’
_silm equivalent to twotimes the workman’s contribu-
-tion to the fund. JIt. shall be the duty' of-the
employer to remit in’ such manner) - as. may be
prescribed, .the employers contribution together
with “thé - contribution of 'the workmen “to - such
-authority as the Government may notify inthis behalf. .

o

+ 40." Notwiths'anding - afyy thing . contained in Deduction, *
any other Iaw for the time being in force, the employer -
shalt be entitled to deduct the Workman’s contribu-.
- -tion from his wages in.such manner, as may be prés~ -

. .oribed and such deduction shall be deemed to be afgl}';;lzgﬂ-'
.deduction authorised by or<under the Payment of '™ -
Woges Act, 1936 .~ . . oo o

41. Any sum payable to the Fiind under this Act, Recovery.
_shall, wihout prejudice to any'o’her mode of reco- =
very be recoversble as arrears of land revenue under AT
the' Andhra Pradmh Revenue Recovery Act, 1864, 1864. d'
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Congtity- 42, ‘(1) T]:e rGovernmenz shall, in notificas

o o e tion, consiiite 3 Board for jke whole of fhe State to
be called the Andhra Pradesh Indusirial Workers'
Contingency Fund Board, for the purpose of adminis-
tering the fund and to carry out such o:her funciions,

as are asmcmed to 1he Board by, or uuder this Act.

- (2) The: Board shall be a body coxporatc by:
the name of ihe Andhra Pradesh Industrial Workers
Contingency Fund Board having pcrpetual succession
and a commmon seal, with power o acquire, hold and
"disposé " of property, both ‘movable and immovable, .

- and shall, by the said name, sue and be sued -

‘Meabersof .~ 43 (1) The Board shall consist of such of mem-
“theBoard  bers as may bs prescribed fromi each of the followmg
andferm:  gategories, namely :—

(@ represen:atlves of employers a.nd emplo-
yees in equal prOpomon, to be nomma‘ed b)' the
Governmenj .

- (b). mdepbnden members, to bc nomlna-'
ted by the Government as follows - :— .

(/) Minister for Labour :—Chzirman.
‘(n) Commxssmncr oyhbour —Ex-Ofﬁclo ;

: (#ii) The Secretary Government,
Finance and Planning (Fmance ’ng) Departmem
Bx—Oﬂiclo ;o

(iv) the Secretary to Govcmment, Indus-
tries Depariment: ——Ex—Oﬂicm _ : .

e (2) An officer of t.he La'bour Depar‘mcnt not
. 'below the rank of a Depufy Commissioner of Labour.
shal] dlscharge thc func‘lons of Secrefary to the Board '

' *(3) Save as’ othermse .expressly ' provlcled in -
this Act, the term of office of the mcmbers “of- the
Board shall be, as may belpl_'escrlbed‘ ig ﬂus behalf. .
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44 The: allowance if. any, payable to the nom- A“mm
oﬂicxal members of the Board and the condiiions of -

nomination of the representations of the employers .
- and cmployees shall be such'as may be- prescrlbed

) %) .No'person sh'lll be noming’ed- or conti- Dlsqua!a;ﬁd
nued to es membcr of the Board who—- ) . removal,

(r) is an ofﬁclal dra.wm,, salary f1om thc '

= (b) is or: has been adjudged. at any time msol-
vent or ‘has suspended payment of his debis or has
- compounded wi:h his creditors ; :

() is found io be of unsound ‘mind ;

{d) is or has been. convnc‘ed by a cnmmal
court ‘for an offence imvolving moral Lurphude un-
. l&ss such condmon has b..en set asxde :

(e) is m arrears of any sum due to 1he Board

B 3 ) The Govcrnment may removc Erom oﬂice
any member who—- L

La) is. or. has become - subject to any of the
- dlsqualxﬁcptlons ‘mentioned - in sub-sec‘:on (D or
e .
(b) is, absent wnhout Iea\e of .the Bqa.rd for-
' more than. thrée consecutive meeungs of the ‘Board:

Prov1dcd that before takmg action under this sub-
section,. the member concerned shall be' given an
opportunity to-make a representation aoamst thc'
actmn proposed LN T BRI

. 46, () A member may remgn lus office bYRﬁIgnahun.
-giving notice of his intention thereof in writing to the .

. Government; and on ‘thé acceptance of his resigna-

stion, he shall be deemed to have vaw.ted his ofﬁce as’

such - member."
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) (2) A casual vacancy in the office.of 2 member
shall be filled by nomination of another person from
the concerned category and the member so nomina-
ted shall hold office for the residue penod of the term
of the office ©f his predecessor. - : .

- (3) No act or proceeding of the Board ‘shall
be invalid merely on the ground of the existence of

any vacancy, or any defect in the constitution’ of thc
Board. - .

Graots and 47. The Government may,' frorr timc to ‘time‘

loans. . make grants and advance Ioans to the Board to the
extent of the Fund available for the purposes of this .
Act, on ‘such terms and conditions as the Govemment .
may, in each case, determme .

- Yestingof - 48, Sub_]ect to the prov:smns of .this" Ac’t, the
‘. Fund shall vest in and be held and apphed by the
Board as trustees for ﬁm purposes of ﬂus Act.

‘Apatication . .49, Without prejudlce to ‘the generallty of. the
ofFasd.  provisions of section 48, the Fund shall be utlliscd by
the Board, which may— - -

- {a) grant to the affected workmen suc'h sums
as the Board. may.decide ; acd such sums shall not
be - less than the n:ummum wages- in force for the
General Engineering Industry ; :

.

(b) contribute towards the share. capxtal for the .

- formation of an Industrial Workcrs Co-operatlve So-
clcty, ’

_ o : ) ..

(c) grant sucb other financial assmtance to the .

Industnal Workcrs CO-ODerahve Sonetlcs, or .

(d) fake such mw.sures as the Board may con- o
sider necessary for promotu.g tho We]i‘are of a'ﬁ‘ected
- —workmen. - '
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5. Subiiect to the provisions of ‘this Act, the : Bomowias.
-Board may from time to time, with the pirevious saoc-
tioa of the Givernment, and subjecttosuch condi-
tions as may be specified by the Government i this be-
_ half, borrow sums required for the purpose of this Act. .

.. S1. . The Governmsnt may from .time to time, Directions by
give to the Board such directions s in their opinion the Govern-
are necessary or expedient ‘for incurring th2 expendi-
ture fiom the Fund or for carrying out the purposes of
this ‘Act and it shall be the duty of the Board'to com-

‘ply without fait with’all- such directions. - :

s2. (1)’ Government may, by nctification, ‘ap- Assistsocs
point such officers as they deem fit to' maintain the orimes
list of affected workmen.- . o R

‘() It shall be lawful for th: Government to
direct the Employment Exchange to sponsor the names
of affected workmen on- priority basis. © .

' . (3). The Government may otify such other

schemes as ‘they consider necessary for .providing
assistance to the affected workmen. - :

" 53. (1)" The atcounts of the Board shall Be au- Audiof
_ dited by such persons as may be apjointed by the 8cconnts:
' Government and any expenditure ibcursed in .connéc-
- tioa with-auch andit shall be payable by the Board to
the. Goverangent. . R _
.. {2). The person sc- - ppointed- and any other” -
_person so authorised by him in connection with such B
audit ‘of accous:ts of the Board shall have ths right to .
demand the production’of béoks accounts connec-
ted vouchers and other documents and papers of the
“Bodrd, co . _
+(3)- The accounts of the Board. ceriified by the
~ person 50 _appeinted..or any other person authoriséd
in this behalf together with the audit report thereon
" snall be forwarded annusally to.the Government.- -
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CHAPTER-V
MISCELLAINIIEOIqs.:'r_.
54. Nothing in this Act shall apply to—

(@) the Indian Red -Cross -Society, or to any
other such institutions cf 3 like nature; -~ -

(8) Universities and - other. Educational Fastity- -
() Religious and Charitable Tnstituitions : and

. -(d):Such other industrial establishmerits as the
Government.may by notification “specify for purposes.

. of all or any of the provision.-of this Act.

Appaint-
. ment of
Inspectors.

55; The Government may by, notification, ap-
point such persons“as they think fit to be Ingpectors-
for the putpose of this Act and may specify the Jimit -

.~ within- which they shall exercise . juisdiction.

Duties of B

Yospectors,

56. An Inspector. éﬂpdinied under section 55 for -
the purpose of asceitaining whether any of the pro- -

visioas of thi¢ Act have been .violated, may— -

" (a)_require an employer or union to furnish such
information as he may comsider necessary ;

S AR) at any ;:Asonﬁbie time and with such . assis~
tance as he may consider-necessary, enter the place .

- of any industrial establishment & unit, ot dny premises
" connccted therewith and requite - any person found.

to be in charge thereof to produce. before him for exa-
mination of any accounts, booxs, registers ‘and other
documents relating o the employment of workmen
or the payment of wages in such- establishment.
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... () examime the employer, his agent, or servant.
- or any other person found incharge of the industry
or any premises connscted therewith, or any person
.. whom the Inspector has reason to believe to be or to
- have been a workmen - in such establishment in dis-
charging his duties ; . o
- {d) make copies of , or take extracts from, any

book, register or other document maintained in rela-
tion: to such’establishments-; and-

. (e). exercise such other powers as may be pres- -
cribed ?nthiil behalf. . P . .- y p :

- ‘57 Any person reguired to.produce any book, Fomishing

- ‘register, or other-document or to give. information ofrecorts
by an Inspector under section 56 shall comply with ™

- such requirement. : o - '

'58. -Every eﬁ:l;il_oyér shé]l-prepsire- and maintain Maiste- .
such. registers, records and other documents in such 22.of
form and in suck manner as'may be prescribed. - :

.. - 59. - The State. Government may, if it is of-the powerwo
opinion that it is expsdient or necessary in public in- 3558,
terest, so to da by notification” in the official Gazette,
add to or alter or amend the Schedule and on any such .

* notification being issued, the Schedule shall be deemed

to have been amended accordingly. -

.+ 60.. Save as otberwise ‘eﬁprészlr provided in this provisions
Act, the provisions of this Act shall be in addition to 20 15 o7
_and not, in deroﬁtion of any other law for the time laws.

being in force relating to any establishment. .

" 61. No order passed or SE;]oceedings taken under Bas of Jo-
.the provisions of this. Act shall-be called in question #sdion-
. in any Court, ip any suit, or-applicatfon ; 'no in- -
junetion shdll be granted by any Coust in respect of
any action taken or-about to be taken in pursuance = -
- of any power conferred by or under this"Act. -
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62. All officers acting under this Act shali ‘be
deemed to beBublic Servantswithip the meaning of
sect:l.on 21 of <he Indian Penal Code.

€3. No suit, prosccutlcn or other legal procee-
ding shalllie against any person for anything which is

in good faith “done or intended to be done in pur-'
- suance of this Act.or any rule made thcreund

64. Whoever contravenes any of the provisions

of this Act shall be punishable with a fine of five hun-

dred rupees or more which may extend to five thou-

. ‘sand rupees ; or with imprisonmant for a term \\lnch

Coguizance
of pfiences.

may exten-' to snx months; or with beth.

'65. No court shall take cogmzance of any offerice
punishable under this - Act, save on a complaint

-made by. ~r under the authority of the Government.

" Trail of
offences.

Power to
TEmOvE: -
. difficulties.

66. No Court mfer 1 to t]:lat of a Metropolitan

- Magistrate or a Judicial Magistrate of 1he First Class
shall try any oﬁ‘emc pumshable under this Act.

"6l If any difficulty arises in mvmg effect to the
provisions of this Act, the Government may by noti-
fication in the Andhra Pradesh G-azerte, do anything

not inconsistent with such provisions which appears

" to them- to be expedient. or neat:essarjr for tho purpose
" of rémoving th: difficulty.

" Powerto .
pevie the - review the implementation of the provisions of this

. implem
tation o
the pravi-

tionz.

Power 1o
. n_n:ke rales.

© 68.- The Govemment, ‘may, “rom time to’ t:me,

Act, in such manner, as they deem fit, and for this

-purpose they may constitute a -committce conslstmg
.of sich persons as they consider necessary. .

69. (1) The 'Governiment m.y make rules for

ﬁrmng out the' purposes of this Act.

“
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.3} Every rule made under this Act shall im- -
-mediately after jt is made-be Iaid before the Legisla-
tive Assembly-of ¢he State, if it is in session and if it
* .15 pot in sesston, in the tession’ immediately following
for a total period of fourteen days which may be com- -
"prised in one session or in two successive sessions, and
if before the expiration of the session in which it is so
laid or the session immediately following the Legis- °
lative Assembly agrees in ‘making any ‘modification
in the rule or in the annuiment of the rle, the rule
- shall' from the date on which the ‘modification or
annulment is notified, have effect only in such modi-.
fied form or shall stand annulled. as the case mayv he,
so however,. thai-any such modification or annulment
shall ‘be without prejudice to the validity of anything
- previously done under that rule. = -

FIRST SCHEDULE'
R (See section 3y -+ -
NAME OF THE  INDUSTRIAL ESTABLISH-
. MENT. . - - :
1. ANDHRA PRADESH STATE ROAD TRAN-
' SPORT CORPORATION.
2. ANDHRA PRADESH STATE ELECTRI-

CITY "BOARD. .. - L

3. MEDICAL & HEALTH DEPARTMENT..

4. DNDHRA PRADESH DAIRY DEVELOPMENT
© CO-OPERATIVE.FEDERATION LIMITED. '
5. GOVERNMENT PRINTING, PRESS. D
6. MUNICIPAL CORPORATION OF HYDERA-
BAD. . L e T
7.. HYDERABAD ' METROPOLITAN WATER
. ""WORKS. : s
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SecoND Scmsou'qs
' '[; See "ét{ction 9 -(l)._-]

A: RIGHTS OF A RECOGNISED UNION AT TeB INDUS-
TRIAL _ESTABLSHMENT LEVEL (— . = -

The Union which has, been conferred the-status of

a Recognition union in respect of an Industrial esta-
blishinent shall have the right —

() to rdise issues and enter into collective

“agreements with _employer on °-general -matters - _

concerning. the terms of employment and conditions
of service of workmen in an industrial establishment:

.. Provided however, that the Recognised : Union
- shall not be entitled fo either raise a demand or to
_enter into. 2n agrecment with the~ employer if - an
efigible union has duly made an application under

sup-section (1) of section 12 of the Act.

(i) .to collect membership. fees/suﬁscri'ption;
. -payable by members to_the uaion within the premises
" of the Industrial establishment. :

. (iif) to put up a Notice Board on the premises’
“of the Industrial establishment in which its members

ars émployed and affix or cause to be affixed thereon

notices relating to mestings, staternents of accounts

of it income and expenditure and ‘other announce-

ments which are not abusive, indecent oi inflamatory

- or, subversive to discipline. '

(i) to held discussicns with the workers who
" are members of the union at a suitable place or places
.* within the premises of the Industrial establishment
" -after consulting the, employer.. :
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" (v) to discuss with the employer ‘or any person
_ appoi-ted. by him for the purpose in respect of the

arievances of its members employed in the Industrial
. establishment: T Co i

(vi) to inspest by prior arragnement with the,
employer, any place of the Industrial establishmen®

where .any ~member of the ‘union. isemployed:"

- (#f) to -mominate _ its fepresentatives o t{ie

Works Committees -'t‘:qns‘ti_.f:utedunder s_e_gﬂ_:g':qq 3 Of . 3947

the Tndustrial Disputes Act, 1947.. ~~

“Central
Act 14 of

" (viif) "o .nominate its ‘Tepresentatives on Shop .

Councils, Fzctory. Councils/Enterprises Councils of
_the Industrial” establishment, provided that in Tespect
".of Industrial establishment listed in Schedule-] to

this Act, the union sball nominate its Tepresentatives

only to the Enterprise Councils. )

~ (ix) to_nominate its representatives. on - other
statutory’ Committees, ifany, to beset up in the
_ Tndustrial establishment. e .
(x) to appear on beha!f of -the workmar or
workmen in any domestic?departmeﬂtal enquicy ‘held
- by the employer. - o

(i) to -obtain_from the -employer information. -
on any. mafter ‘connedted with ~ the conditions of

employment of the workmen thetein:

“Provided that the rights referred to.in this
Schedule would be. without - prejuidice to . any
additional privilegss being enjoyed by Recognised

wnion ‘at present either by award, agreement or by

usage:

B. RicHTS AND PRIVILEGES OF ‘RECOGNISED UNIONS

" ¥or THE INDUSIRIAL UNIT. OF AN INDUSTRIAL
-~ . ESTABLISHMENT. = - Tt e e

Yn the Industrial estaﬁﬁs'hnients listed in First ¢

* Schedule to this-Act, the union which has been copfe-
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FIFTH SCHEDULE

[ See section 34 (4} ]

A MATTERS FOR SHOP Couxxcns

@) Productlon facilities at the shop level.

'_ (ii) Siorage facilities .at the shop level . )
i) _tfu'iterial econosiiy . h
(iv) Operation' problems.
{v) Wastage control -
(w) Hazards-

) (vii) Safety problem.

: {riii) Qua'l/ii}' improvement-
(fJ—C) Cleanliness. -
{x) Month'targe-ts\ and Production Schedules.
(xi} Cost redn’c-“ioﬁ. programmes. .

(.xfi) ‘Welfare measurés related pamcularly
the Shop.

B. MATTERS FOR EACTOR? . CounciL
Operaﬁana! areas .

~ (9) Evolution of produc‘wxly schemes takmg
mto accouni the local condltlons |
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. {#)) Planning, implententation.
(iie) Review of monthly targeis and schedu'[es-.
() Ma;érials suppiy, and its short fall.
(v)‘,gt_t__(;)j_rage_ and -._iqvcnto'ries. o
| (w’) 1ﬁ6mkeephg.

ity provements in productivity in general.
and in-eritical areas in particular.

(viii) Quality and technological improvements.

(i) Machine utilisation, Knowledge and

-dcvelopment- of new products.

(x} Operational performance figures.

. (xi) Matters not resolved in the ‘Shop Council

Or foagerping more than one shop. .-
(xif) Review of the working of the Shop Council.

Peisonnel * Matters -
(i) Absenteeism.
(i) Initiation and supervision of worker's

iralning programme.

(if)) Administration of special éecurity schemes . )

 Welfare " areas )
(i) Operational details,
_(fx) Implementation of Wélf:ai'e Schemes,

(iily Medical Benefits and traﬁsport facilities.

J. 1728715 _



(iv) Safety meaStires; ™47 ¢ SO

‘.-,%-'.‘-5:?(1")35961‘{5 ea"%d’fgﬂriib'fi"-’*'?" :‘}i'::j? e
(Pf)‘fﬁ‘_?using; SR VLT MmO

{vify Township-administration, "Canfeen - etc.,

(viii) Review of social education’*'piogeammes.

ﬁlﬂ:’rbnmentdhs‘-a}'easl?“'“f-' i s

SIS S

(i) Extenswxg ac‘mties and om.mum develop—
.mcnuprOJects. m,»i'w- G

toougd

uj Pollutmn' control; ¢

- 'IJ‘—'l i\..':'h_ WM =X
C. MA’ITERS FOR E,rmzaﬂmse; _,Couucn,
.C‘,. ‘ ‘l. a"‘f b ~ _. 3

.Ecorwrmr:f and Jinancial .areas -w.. R

.—_. 1:.\1 it u,»a‘ R LA #hem S -

HE

(z) Proﬁt aud loss stale‘ments balance- shee“s. :
SRS (TN S S TAO SIS BRI
‘(u') R*vlcw of oneranmg expenses ﬁnancm{ .
" results, cost of sales. R O TR DR AP

. (i) Plant performance in finarcial > érdis, -
Iabour and managerlal GOSLS, moarket ,cond.ltmns . et6,

».-4-../'

- l?| [ \;,

(iv) Matters not resolved in the’ Fac.dry ’éouncrl.

{r .._,:-‘_:.‘ |* ]

Y Review of Work:ng of' “Fac*or\ COll!'lCll

Note - Where there is.no separate Fac’d ory coun01 -
the matters for the Factory. Council . will\g
before the Enterpnse "Coungil.
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T e RAJGOPAL,
e .Secretary.to., Government: /&)
D Leglslatlve Affairs and- Justlce,-
o Law Denartmen
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